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(Open ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 22nd day eof January, 2004.

Original Application Ne. 1353 ef 2002,

Hen'ble Mr. Justice S.R. Singh, Vice=Chairman.

Hen'ble Mr. D.R. Tiwari, Member- A.

1. Hari Har Singh Yadav, Senier Diesel Assistant,
Nerth Eastern Railway, Varanasi.

2. Surendra Nath Tewari, Shunter, N.E. Rly.,
Varanasi.

3. Udai Nath, Senier Diesel Assistant,
N.E. Rly., Varanasi. :

4. Azimullah Ansari, Senier Diesel Assistant,
N.E. Rly., Varanasi.

5. Shahabuddin, Senier Diesel Assistant,
N.E. Rly., Varanasi.

6. Ram Babu, Senier Diesel Assistant,
N.E. Rly., Varanasi.

7. Om Prakash Vishwakarma, Senier Diesel Assistant,
N.E. Rly., Varanasi.

8. Ram Adhar, Senier Diesel Assistant,
N.E. Rly., Varanasi.

9. Anup Kumar Mukher jee, Senier Diesel Assistant,
N.E. Rly., Varanasi.

10, Rama Nand Pandey, Shunter, N.E. Rly., Mau.
11, Jagdish Pandey, Shunter, N.E. Rly., Chapra.

12. Sanjay Nandan Sen Gupta, Senier Diesel Assistant,
N.E. Rly. » Chipra »
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ceunsel fer the applicants := Sri Rakesh Verma
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i, Unien ef India threugh the General Manager,
N.E. Rly., Gerakhpur.

2., The Divisienal Railway Manager (P),
N.E. Rly., Waranagi.

3. The Divisienal Mechanical Engineer,
N.E. Rly., Gerakhpur.

esesocesesRespondents

Ceunsel fer the respendents &f Sri K.P. sSingh
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By Hen'ble Mr, Justice S.R. Singh, Vice=Chairman.

The O.A has been instituted fer the fellewing

reliefs 3=

i. Te issue a writ, erder er directien in the nature
of certierari quashing impugned erder dated
17,10.2002 passed by the respendent Ne. 2
initiating selectien en the pest of Geoeds Train
Driver in the pay scale of Rs. 5000-8000 in
pursuance eof which the written examinatien is

scheduled te be held en 10,11,.,2002, 12.11.2002

and 15.11.2002 at Varanasi at 10.00 AM.

ii. Te issue a writ, erder er directien in the nature
of mandamus directing the respendent Ne. 2 te fill-up
12 pests ef Geeds Train Driver as per the erder and
directien which may be issued by this Tribunal in the
earlier O0.A filed by the present applicants being

No., 957/2002 Hari Har Singh Yadav and 11 ethers Vs.

U.0.I and Ors.,

iii. Te issue any ether suitable writ, erder er directien
in the facts and circumstances eof the case which

this Tribunal may deem fir and preper.

iv. Te mward cest ef the petiﬁion.

2. It has been submitted by the learned ceunsel appearing
for the applicants that the peints invelved in this case

oA ® 547 /g &
are cevered by the judgment rendered in)Writ Perivien Xo.
4@8;52;a. Sri K.P. Singh en the ether hand submits that the
writ petitien has been filed against the judgment eof the
Tribunal, reliance on which has been placed by the applicant,
Hen'ble High Ceurt has passed an interim erder te the effect
that any premetien/demetien shall be subject te the decisien
of the writ petitien. In para S5.H ef the cg/however. it has
been stated that main grievance of the applicants relates

to senierity and the decisi&n regarding senierity has already
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been taken pursuant te the judgment in O.A No. 957/2002
vide dated 27.03.2003 anq/under the circumstances, the

R 2
O.A has beceme 1nfructueu§/af coursgAgo the esut-come eofthe
writ petitien challenging the erder and judgment passed

by the Tribunal.

3. In view of the facts and circumstances of the
casg,the present Original Applicatien is dispesed of

in terms of the judgment and erder dated 27.03.2003

rendered by the Tribunal in 0.A Ne. 957/2002 sub ject of
course, to final decision that may be rendered by the Hon'ble
High Ceurt in writ petitien Neo. 44833/2003; challenging the

illegality of the erder dated 27.03.2003.

N® ceosts,

/Anand/




